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14 ST T Ai=a [ T A= / Gf=a, Weq T2 R (Afafaas AT (73)
"R AT | gated)

15 q T AfEa [ Ya gtea [ aE, BEmEe TR aww AT (73)
\(erfafREm F wrEteaEe & gefea)

16 ST T Ai=a [ T4\ 9= | 9=, J9q a8 (AreaaT H AT (73)
| [Tt | gEie)

17.  [ereren, o "vraT RArfmee wrfdor, e T (T7)

18. [sTeder, §f HUST FAAATHE AT, ST TaeT T (T)

19.  [ereme, §f suaT Afaames yrfeeror, gRam (T ) T ()

20. [ereTer, o "uaT fAfAamms it afienrg T (T2)

21. [srewer, 5 Huet AT wrfder, faEr T (T)
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e qT ATEEAAT AT o6 TS | FHHiE TH.3AT. 2666 f&ATH 20 Faa, 2017 FT A1 gs of 3w a1
H U3, 3184 (2) faATF 13 TS, 2022 < wH.aAr. 3680() f&ATH 16 3eq, 2023 FT Hemfaa &
TE o)

[T, §. 3-17024/1059/2017-3TETH ATAN-UHTAIIT /£-9023391]
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MINISTRY OF HOUSING AND URBAN AFFAIRS
NOTIFICATION
New Delhi, the 2nd April, 2026

S.0. 1713(E).— In continuation of this Ministry’s Notification No. [S.0. 2666(E), dated 20™
November, 2017] constituting the Central Advisory Council under the Real Estate (Regulation and
Development) Act, 2016 (16 of 2016) (hereinafter referred to as the Act) and Notification No. [S.O. 3184(E),
dated 13™ July, 2022], the Central Government, in exercise of the powers conferred by sub-section (1) of
section 41 of the said Act, hereby reconstitutes the Council to the extent that the members at Serial Numbers
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12 to 21 in the said Council shall stand rotated with effect from the date of publication of this Notification in
the Official Gazette, namely:-,

In the aforesaid notification No. [S.O. 3184(E), dated 13" July, 2022], for serial number 12 to 21 of
the Table and the entry relating thereto, the following serial number and entry shall be substituted namely: -

TABLE

S. No. Name Designation

Additional Chief Secretary / Principal Secretary / Secretary,

12. Government of Gujarat (dealing with implementation of the Act)

Member (ex-officio)

Additional Chief Secretary / Principal Secretary / Secretary,
13. [Government of Maharashtra (dealing with implementation of the] Member (ex-officio)
Act)

Additional Chief Secretary / Principal Secretary / Secretary,
14. [Government of Madhya Pradesh (dealing with implementation off Member (ex-officio)
the Act)

Additional Chief Secretary / Principal Secretary / Secretary,
15. |Government of Himachal Pradesh (dealing with implementation off Member (ex-officio)
the Act)

Additional Chief Secretary / Principal Secretary / Secretary,

16. Government of Assam (dealing with implementation of the Act) Member (ex-officio)
17. |Chairman, Real Estate Regulatory Authority, Telangana Member (ex-officio)
18. [Chairman, Real Estate Regulatory Authority, Uttar Pradesh Member (ex-officio)

19. [Chairman, Real Estate Regulatory Authority, Haryana (Gurugram)| Member (ex-officio)

20. [Chairman, Real Estate Regulatory Authority, Tamil Nadu Member (ex-officio)
21. [Chairman, Real Estate Regulatory Authority, Bihar Member (ex-officio)
2. The members at serial numbers 12 to 21 of the table, selected by rotation, as provided under

sub-section (3) of section 41 of the Act, shall hold office as such member for a period of three years, from
the date of this notification.

Note: The principal notification was published in the Gazette of India vide number S.O. 2666 dated
20" November, 2017 and subsequently amended vide S. O. 3184 (E) dated 13" July, 2022 and S. O. 3680(E)
dated 16™ August 2023.

[F. No. 0-17024/1059/2017-HOUSING SECTION-MHUPA /E-9023391]
SANJAY KUMAR, Under Secy.
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